
PROF. MADHU DANDAVATE: 
Sir, in the past when any illegality 
was involved in the arrest of a Mem
ber, you allowed the Member..........

(Interruptions)

wit *  s n  i

PROF. MADHU DANDAVATE: 
He will not give it. We will not requ
est a man of his stature to give a 
statement.

(Interruptions)

SHRI MAT! PRAMILA DANDA
VATE: He should request Mr. Cha
van to make a statement..........(/«-
terruptions)

PROF. MADHU DANDAVATE: 
Why not you accept the contention 
of my wife ?

MR. S CEAKER7 "You are all 
hon. Members........... (Interruptions)

SHRI K.P. UNN1 KRISHNAN: 
You cannot abdicate your responsibi
lity as the custodian of the rights of 
Members.

MR. SPEAKER: I shall try to 
abide by the rules, whatever rules 
are there.

SHRI BAPUSAHEB PARULE- 
K A R : I am on a point of order under 
rule 229. With gr *at respect, I want 
to submit; you referred to 229 and 
that does not apply to the facts 
which I narrated.

You said 229; that is gagging us.

MR. SPEAKER: You are wel
come to discuss it with me.

SHRI BAPUSAHEB PARULE- 
KAR:Iwould read rule 229. When 
a Member is arrested on a criminal 
charge or for criminal offence or is 
sentenced to imprisonment by a
cour: or is detained..........that shall
be intimated. My point is that the

arrest is illegal; that is what has been 
said over the radio. Are we no 
going to reply upon it. The magistrate 
has held that order illegal. It is 
wrongful confinement by the Mahara
shtra police; it is beyond 229.

MR. SPEAKER: If  the hon. 
Member writes to me about this
thing, I will find out.....................
(Interruptions)

vi) (frrtftoT) :

ift * r? ro ^  v  ***  5 v ? r
|  fa  j5fr r t  Prw ar ft % 
n  r t f  f t o
mo % f i f w ,  3R  f a

^ r ^ T f a  Pr< w rA 
m 1 ^ = n r t r fw r  |  fa  

3R fatft % m *  s*r t
m  T^rrt ir f^rr
jTrt, ^ r  ir s*r fasn r ^ trr i
MR SPEAKER : I will look into it.

$fT*rr 15T5T : n r 
mwi rr f w  wr

r ^ r  # . . .  («mrarm ) »

1 1  20 h rs.

PAPERS LAID ON THE TABLE

A nnu al  R eports and  R eview s  of 
R eg io n al  E ngineering  C o l l e g e , 
W a r a n g a l  and K a r n a ta k a  
R egional E ngineering  C o l l e g e , 
S u r ath k al  for 1979-80, A nnual 
A ccounts of Indian Institute  of 
M an ag em en t, C a lc u t t a  for 
1978"79 with  statem en t  for d e l a y , 
A nnual R eports and  R e v iew s  of 
Indian I nstitute of M a n a g e 
m ent, A hmedabad and  R eg io n al  
E ngineering  C o l l e g e , Tiru- 
CHIRAPALLI, FOR 1978-79 AND CORRI
GENDUM to N o tification  N o. 
G.S.R. 31 (E) dated  18-1-79.
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THE MINISTER OF EDUCA

TION AND SOCIAL WELFARE 
(SHRI S. B. CHAVAN) s

I beg to lay on the Tabic :—
(1) (i) A Copy of the Annual

Report (Hindi and English 
versions) of the Regional 
Engineering College, Waran- 
gal, for the year 1979-80.

(ii) A copy of the Review 
(Hindi and English versions) 
by the Government on the 
working of the Regional 
Engineering College, Waran- 
gal, for the year 1979-80.

[Placed m Library\ See No. L T -1682/80.]

(2) (i) A copy of the Annual Re
port (Hindi and English ver
sions) of the Karnataka Re
gional Engineering College, 
Surathkal, for the year
1979-80.

(ii) A copy of the Review (Hindi 
and English versions) by 
the Government on the wor
king of the Karnataka Regio
nal Engineering College, 
Surathkal, for the year
1979-80.

[Placed in Library. See No. LT-1683/80.]

(3) (*) A copy of the Annual Acco
unts (Hindi and English ver
sions of the Indian Institute of 
Management, Calcutta, for 
the year 1978-79 together 
with Audited Report thereon.

(ii) A statement (Hindi and 
English versions) showing 
reasons for delay in laying 
the Accounts.

[Placedin Library. See No. LT-1684/80.]

(4) (i) A copy of the Annual Repoit
(Hindi and Engligh versions) 
of the Indian Institute of 
Management, Ahmcdabad, 
for the year 1978-80 along 
with Audited Accounts.

/j») A copy of the Review (Hindi 
and English versions) by 
the Government on the wor

king of the Indian Institute 
of Management, Ahmedabad, 
for the year 1979-80.

[Placed in Labrary. See No. LT-1685/80.]

(5) (i) A copy of the Annual Report 
of the Regional Engineering 
College, Tiruchirapalli, for 
the year 1979-80 along with 
Audited Accounts.

(ii) A copy of the Review (Hindi 
and Engligh versions) by 
the Government on the wor
king of the Regional Engi
neering College, Tiruchira
palli, for the year 1979-80.

[Placed in Library. See No. LT-1866/80.]

(6) A copy of Notification 
No. G.S.R. 1034 (Hindi 
and English versions) Pub
lished in Gazette of India 
dated the 4th October, 1980 
containing corrigendum to 
Notification No. G.S.R. 31 
(E) dated the 18th January,
1979, tinder sub section (3) 
of section of the University 
Grants Commission Act, 
1956. [Placed in Library. See 
No. L T -1687/80.]

C o rre ctio n  o f A n sw er t o  usq 
No. 216 4  dated 2 - i 2-80 re. S a n c 

tio n  o f House B u ild in g  A dvan ce

THE M INISTER OF PARLIA
MENTARY AFT A IRS AND WORKS
& HOUSING (SHRI BHISHMA 
NARAIN SINGH) : On
behalf of Shri Shiv Shankar, I beg 
lay on the Table a state
ment (Hindi and English versions) 
Correcting the reply given on the 
2nd December, 1980 to Unstarred 
Question No. 2164 by Dr. Vasant 
Kumar Pandit regarding Sanction 
of House Building Advance. [Placed 
in Library. See No. LT-1688/80.]
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R e v ie w  a n d  A n n u a l  R e p o r t  o f  
H in d u s ta n  L a t e x  L t d .  T r i v a n 

d ru m  f o r  19 7 9 -8 0

THE M IN ISTER OF HEALTH 
AND FAM ILY . WELFARE 
(SHRI B. SHANKARANAND) •
I beg to lay on the Tabic a copy 
each of the following papers (Hindi 
and English versions) under 
subsection  ̂ (1) «of section 619A 
of the Companies Act, 1956:—

(1) Review by the Government on
the working of the Hindustan 
Latex Limited, Trivandrum, 
for the year 1979-80.

1 . ----- * . . I > . ii
(2) Annual Report of th<* Hindustan

Latex Limited, Trivandrum, 
for the year 1979-80 along 
with the Audited Accounts 
and the Comments of the 
Comptroller and Auditor 
General thereon.

[Placed in Library. See No. LT-1689/80].
A n n u a l R e p o rt and c e rtifie d  

A cco u n ts o f  Indian A irlin e s  f o r  
*979-80 . ,

-T h e  M i n i s t e r  o f  t o u r i s m  
a S d  c i v i l  Av i a t i o n  (s h r i
A, Pv  SHAJ&MA) : I be  ̂ to
lay on the Table :—<w . «*

(1) A copy of the Annual Repor*
(Hindi and English ver 
sions) of the Indian Airlines 
for the year 1979-80, under 
sub-section (2) of section 
37, of the Air Corporations 

t Act, 1953. a
(2) A copy of the Certified Accounts

(Hindi and English versions) 
of the Indian Airlines for 
the, year 197^-80 together 
with the Audited Report there
on, under sul>section ( )̂ 
of section 15 of the Air 
Corj^brations Act, 1953.

[Placed in Library. See N6. LT -1690/80]•
s h r i  BAPUSAHIB PARULEKAR 

(Ratnagiri) Sir/I have given notice with 
reference to the laying of papers on 
the Table. w

MR. SPEAKER : I have referred 
he matter under rule 305 please 
took into it.

-<~*SHRI BAPUSAHEB PAKUtE- 
KAR : We are fo ignoie it ?

* l -it# 14 # • * V. . £«.,
MR. SPEA KER:It h*s to \k  r ^ r -  

ed to the Committee that is the con ven* 
tion. Why do you want to force me ?

R e v iew s  and  A n n u al  R epo rts 
of G u ja r a t  S t a t e  F orest D e v e 
lopm ent C orporation  L t d ., 
V ad o d ara  for 1977-78 and  1978-79, 
R e v ie w  and  A n n u al  R epo r t  of 
T r ipu ra  F o rest D ev elo p m en t
AND PLANfATION CORPORATION
L te>., A g a r t a l a  for 1976-77 
W ith  S ta tem en ts  for d e l a y , e t c .

THE MINISTER OF . STATE 
IN THE MINISTRY OF* AGRI
CULTURE (SHRI R. V. SWAMI- 
NATHAN ) : I beg to lav on the 
Table:—

(1) (i) A copy each of th£ following 
papers (Hindi and English 
versions) under section 619A 
of the Companies Act,
!955:—

(a) (i) Review by the Govcrmeiu 
on the working of the Gujarat 
State Forest Development 
Corporation Limited Vado
dara, for the y£ar 1977-78.

(ii) Annual Report of the Gujarat 
State Forest Development Cor
poration Limited, Vadodara 
for the year 1977-78 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon.

(b) (i) Review by the Government 
on the working of the Gujarat 
State Forest Development 
Corporation Limited, Vado
dara for the year 1978-79.

■ #
(ii) Annual Report of the Gujarat 

State Forest Development 
Corporation 4 L ifte d  Vado
dara, for the year *978-79 
along ^with, the Audited 
Accounts and the comments
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the comments of the Comp
troller and Auditor General 
tKereon.

f  Placed in Library See No. LT-1691 /80]

(c) (i) Reviews by the Government 
on the working of the,Tripura 
Forest Development and plan
tation Corporation Limited 
Agartala for the year 1976-77.

(ii) Annual Report ,(Hindi ver
sion^* of the Tripura Forest 
Development and plantation 
Corporation Limited Agar
tala, for the year 1976-77 
along with the Audited 
Accounts and the comments of 
the Comptroller arid Audi
tor General thereon.

(2) A Settlement/kind^ai^ English
versions) snowing Reasons f<pr 
delay in laying the papers 
mentioned at (1) (a) above.

(3) A Statement (Hindi and, English
versions) showing reasons for 
(jfetay in laying the Hindi 
version of the Report mention
ed at (c) (ii)* above.

\Placed in Library. Sec No. LT-1692/80]
K e r a l a  Pa t en t s* Proceedings 

Rules, dated  12-8-1977 w ith
StATEMENT FOR DELAY.

THE MINISTER OF STATE IN 
TttE MINISTRY OF INDUSTRY 
(SHRI CHARANJITCHANANA):
I beg to lay on the Table :—

(1) A copy of the Kerala Patents’ 
Proceedings Rules dated the 12th 
August, 1977 (Hindi and English 
versions) issued by the High 
Co îrt of Kerala in exercise of the 
f>owers confltired by section 158 
yf,the Patents’ Act, 1970, under 
Section 160 of the said Act,

(2) Abatement (Hindi anld English 
versions) showing reasons for

delay in laying the above Rultv.
[Placed in Library. See No. LT-160 ] I 
80].

A n nu al R eports and R e v iew s  
of R a ja  R ammohan R oy L ibr ar y  
F oundation, C a lc u t t a  for 1979-80, 
C en t r e  for C u ltu r a l  R esources 
and  T raining , N ew  D elh i for
1979-80, S a l a r  J ung M useum Board, 
FIyd er abad  for 1979-80 and R ash- 
t r iy a  S anskrit  S a n sth an , D elh i 
for 1979-80, A n nu al  A ccounts of 
t h e  R a sh t r iy a  S an sk r it  S a n sth an , 
D elh i for 1975-76 and  1976-77 w ith  
S tatem en ts for d e l a y .

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCA
TION 'SHRIMATI SHEILA- 
KAUL; :

I beg to lay on the Table :—

(1) (i) A copy of the Annual
Report  ̂ (Hindi and ^English 
versions) of the Raja Ram
mohan Roy Library Founda
tion, Calcutta, for the year
1979-80 along with the 
Audited Accounts.

(ii) A copy of the Review (Hindi 
and English versions) by 
Government on the working 
of the Raja Rammohan 
Roy Library Foundation, 
Calcutta, for the year 1979
80.

[Placed in Library. See No. LT— 
1694/80.] '

(2) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Centre for Cultural 
Resources and Training, New 
Delhi, for the year 1979-80.

(ii) A' copy of the Review 
(Hindi and English versions) 
by the Government on the 
working; of, the 4 Centre for 
Cultural Resources and

* English version of the Report was laid on the Table on the 14th May, 
1979 .
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Training, New Delhi, for 
the year 1979-80.

[Placed ii  Library. See No. LT 
1695/80] ~

(3) (*) A copy of the Annual Report
(Hindi and English versions) 
of the Salar Jung Museum 
Board, Hyderabad, for the 
year 1979-80 along with 
Accounts.

(ii) A copy of the Review 
(Hindi and English versions) 
by the Government on the 
working of the Salar Jung 
Museum Board, Hyderabad 
for the year 1979-80.

[Placed in Library . See No. LT — 
1696/80.]

(4) (i) A number of the Annual
Report (Hindi and English 
versions) of the Rashtriya 
Sanskrit Sansthan, Delhi, 
for the year 1979-80.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Rashtriya Sanskrit 
Sansthan, Delhi, for the 
year 1979-80.

(5) A statement (Hindi and 
English versions) showing a 
reasons for delay in laying 
the documents mentioned 
at (4) above.

[Placed in Library. See v\o. LT— 
1996/80.]

(6) (i) A copy of the Annual Ac
counts ('Hindi and English 
versions) of the Rashtirya 
Sanskrit Sansthan, Delhi, for 
the year 1975-76 along with 
Audit Report thereon.

(ii) A statement (Hindi and
English versions) showing 
reasons for delay in laying 
the documents mentioned 
at 6(i) above.

(7) (i) A copy of the Annual Ac
counts (Hindi and English 
versions) of the Rashtriya 
Sanskrit Sansthan, Delhi, 
for the year 1976-77 along 
with Audit Report thereon.

(ii) A statement (Hindi and 
English versions) showing 
reasons for delay in laying 
the document mentioned 
at & 7(i) above.

[Placed in Library. See No. LT— 
1697/80.]

A vn u al  R epo rt  of C e n t r a l  
C o uncil for R esea rc h  in  A y u r 
v e d a  AND SlDDHA, NEW DELHI FOR 
1978-79 w ith  statem en t  for not 
l a y in g  H indi version.

THE MINISTER OF STATE 
IN THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
NIHAR RANJAN I ASKAR) :

I beg to lay on the Table :

(1) A copy of the Annual Report of
the Central Council for 
Research in Ayurveda and 
Siddha, New Delhi, for the 
year 1978-79. along with 
Audited Accounts.

(2) A statement explaining reasons
for not laying simultane
ously the Hindi version of the 
above Report.

[Placed in Library. See No. LT—1698/ 
80.]

R epo rts of th e  C ommissioner for 
Sch ed u led  C a st e s  and  Sch ed uled  
T ribes and M inorities C ommi
ssion w ith  M emos of A ctions—
TAKEN THEREON.

THE M INISTER OF STATE 
IX  THE M IN ISTRY OF HOME 
AFFAIRS AND DEPART
MENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENKATA- 
SUBBIAH) : I beg to lay on the 
Table :

(1) A copy of the Report (Hindi 
and English versions) of the
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Commissioner for Scheduled 
Castes and Scheduled Tribes 
for the year 1978-79—Parts 
I and II—under articlc 338
(2) of the Constitution.

[Placed in Library. See No. LT-1699/80].

(2) (i) A copy of the Second Annual
Report (Hindi and English) 
versions) of the Minorities 
Commission for the year end
ing the 31st December, 1979.

(ii) A copy of the Memorandum 
(Hindi and English versions) 
of action taken on the above 
Report.

[Placed in Library. See No. LT 1700/80.]

(3) A Copy of the First Annual
Report (Hindi and English 
versions) of the Commission 
for Scheduled Castes and 
Scheduled Tribes for the 
year 1978-79.

(4) A copy of the Memorandum
(Hindi and English versions) 
of the Action Taken on the 
recommendations contained 
in the Report.

[Placedin Library. See So. LT. 1701/80.]

R e v ie w  and A n n u al  R epo r t  of 
T elec o m m u n ic a tio n s  C o n su lta n t s  
I ndia L t d ., N ew  D elh i for 1979-80, 
L icensing  of W ir e l e s s  R ec eiv in g  
A pparatu s  (a m d t .) R u l e s , 1980 
and  Indian  W r ie l e s s  T ele g r a p h y  
(Po ssessio n) A m d t . R u l e s , 1980.

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMUNI
CATIONS (SHRI VI JAY N. 
PATIL):

I beg to lay on the Table:—

(1) A copy each of the following 
papers (Hindi and English ver
sions) under sub-section (1) of 
section 6iqA of the Companies 
Act, 1956:—

(i) Review by the Government 
on the working of the Tele

communications Consultants 
India Limited, New Delhi, 
for the year, 1979-80.

(ii) Annual Report of the Telecom
munications Consultants. 
India Limited, New Delhi, for 
the year 1979-80 along 
with the Audited Acco
unts and the comments of the 
Comptroller and Auditor 
General thereon.

[Placed in Library. Sec No. LT- 
1702/80].

(2) A copy of the Licensing of
Wireless Receiving Apparatus 
(Amendment) Rules, 1980 
(Hindi and English versi
ons) Published in Notifi 
cation No. G.S.R. 482 (E) 
in Gazette of India dated the 
22nd August, 1980, under 
sub-section (5) of section 7 
of the Indian Telegraph Act, 
1885, [Placed in Library Se* 
No. LT-1703/80]

(3) A copy of the Indian wireless
Telegraphy (Possession) 
Amendment Rules, 1980 
(Hindi and English versions) 
published in Notification No. 
G.S.R. 483 (E) in Gazette of 
India dated the 22nd August,
1980, under sub-section (4) 
of section 10 of the Indian 
Wireless Telegraphy Act, 
1933. [Placed in Library S "  
No. LT-i 704/80].

S ugar Price  D eter m in a t io n  for
1980-81 Production  A m en d m e n t , 
Order. 1980

THE M IN ISTER OF STATE 
IN THE M INISTRY OF AGRI
CULTURE (SHRI R.V. SWAMI- 
NATHAN):

I beg to lay on the Table a copy of 
the Sugar (Ptice Determination for 
1980-81 Production) Amendment Order 
1980 (Hindi and English versions) 
published in Notification No. G.S.R. 
694(E) in Gazette, of India dated 
the 15th December 1980 under sub
section (6) of section 3 of the Essential 
Commodities Act, 1955. [Placed in 
Library. See No. LT-1705/80]
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Dpifti C o ntro l of C ar r yjn o  
E x plo siv es  R e g u la t io n s , 1980 and  
IA S  (A p p o in t m en t  b y  Promotion) 
4t h  A m d t . R e g u la t io n s , 1980

THE M IN ISTER OF STATE IN 
TH E M INISTORY OF HOME 
AFFAIRS ANt) J)E DARTMENT OF 
PARLIAMENTARY AFFAIRS'* 
SH Rt P. VENKATASUBBIAH):

I beg to lay on the Table : —
(1) A copy of the Delhi Control of 

Carrying Explosives Regula
tions, 1980 (Hindi and Eng
lish versions) published in 
Notification No. 3612/Spl. Cell 
PHQ in Delhi Gazette dated 
the* ioth December 1980, 
under subjection(2) of sec
tion 148 of the Delhi Police 
Act’ 1978. [Placed in Library. 
See No. LT 1706/80].

{2) A Copy fof the Indian Adminis
trative Service (Appoint
ment by Promotion) Fourth 
Amendment Regulations, 
I9® °  , (Hindi and English 
versions) published in Noti
fication No. G.S*R. 690 (E) 
in Gazette of India dated 
the _ 1 ith December, 1980, 
undo* sub-section (2) of sec
tion 3 of the All India Ser
vices Act, 1951 [Placed in 
Library. See No. LT-1707/80].

R eview  y and A n n u a l R e p o rt  o f  
New India A ssu ran ce Co., L td .,  
Bombay f o r  th e  y e a r  ENDED31 -12 -7 9
WITH STATEMENT, FOR DELAY AND
S u m m a r y  of C onclusions  and  R e 
co m m end atio n s  of t h e  C o m m it tee  
t o  R ev ie w  w o rking  of LIC

. .t h e  DEPUTY M IN ISTER IN 
THE M IN IS fR Y  OF FINANCE 
(SHRI MAGANBHAI BAROT):

I beg to lay on the Table :— f ,
(1) A copy each of the following 

papers under sub-setion (1) 
of section 619 A of the Com
panies Act, 1956 :—

(0 A Statement (Hindi and English 
versions) regarding Review

•n * ■
by Government on the wor
king of the New India Assu
rance Compay Limited, Bom
bay, for the year ended 31st 
December, 1979.

(ii) Annual Report of the New 
India Assurance Company 
Limited, B:>nbay for the 
year ended 31st December, 
*979 along with the Audited 
Accounts and the comments 
of the Comptroller and Auditor 
General tnereon.

(2) A Statement (Hindi and English
versions) showing reasons for 
delay in laying the papers, 
mentioned at (1) above.

[Place i in Library. No. LT-
1708/80].

(3) A copy of the Summary of
conclusions and recommen
dations of the Report of the 
Committee to Review the 
Wording of Life Insurance 
Corporation of tndia along 
with an explanatory state
ment from Government.
(Hindi and English versions). 

t , 
[Placed in Library. S "  No. LT 1709/80]

1 1 * 2 6  hrs.

STATEM ENT OF PUBLIC
ACCOUNTS COMMITTEE

SHRI TRIDIB CHAUDHURI 
(Berhampore): I beg to lay on the 
Table Hindi and English version? of 
the statement showing action taken 
by Government on the recommen
dations contained in Chapter I and 
final replies in respect of Chabter V 
of Fifty-first Report ( Sixth Lok Sabha) 
on Corporation Tax.


